Annexure-3 .
Name of the corporate debtor: Tushar Realhome LLP

Date of commencement of CIRP 27/02/2023
List of creditors as on: 14/03/2023

List of Secured Financial Creditors (other than Financial Creditors belonging to any Class of Creditors)
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Note:
1.

In case of claim of IIFL Home Finance Ltd., the counsel of IRP referring the decisions of Hon’ble NCLAT in the matters of *Capri Global Capital
Ltd, Vs. Value Infracon India Pvt. Ltd.’ and ‘Bimalesh Bhardwaj & Ors. Vs. Value Infratech India Pvt. Ltd. & Ors observed that since TIFL is not
providing the dues as per actual amount disbursed by it in the favour of the Corporate Debtor, therefore, there is ambiguity regarding the
amount to be accepted by the IRP and hence opined to put in the head of ‘Under Verification.’

All claims have been provisionally admitted on the basis of submitted proof by claimants and could not be verified with the books of the
corporate debtor which are not made available so far for which an application w/s 19 (2) of IBC, 2016 is being filed with Hon’ble NCLT,
Jaipur for necessary directions. Claims shall be further verified after availability of books of the corporate Debtor., The CoC may undergo
change subject to the verification and collation of claims which is continuing,

Status of column with respect to “amount of claim under verification” may change after books of corporate debtor are made available /receipt
of required proofs from claimant/ other sources; as soon as may be practicable and when IRP / RP comes across additional information
warranting such revision, The CoC may undergo change subject to the verification and collation of claims which is continuing,

As per Regulation 14 of IBC 2016, where the amount claimed by a creditor is not precise due to any contingency or other reason, the interim
resolution professional or the resolution professional, as the case may be, shall make the best estimate of the amount of the claim based on the
information available with him. The interim resolution professional or the resolution professional, as the case may be, shall revise the amounts
of claims admitted, including the estimates of claims made under sub regulation (1), as soon as may be practicable, when he comes across
additional information warranting such revision.

The claims where admitted are subject to further revision/substantiation/modification on the basis of any additional information / evidence /
clarification which may be received subsequently and which warrant such revision/substantiation/modification.

Information / evidence / clarification may also be pending from Creditor/Management/Employees for the claims under further verification.

Babu Lal Gurjar

Interim Resolution Professional

Tushar Realhome LLP
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